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TELANGANA ACTS, ORDINANCES AND
REGULATIONS Etc.

The following is the authontatlve text in English
language of the Ordinance promulgated by the Governor
onthe 13th February, 2015.s being published under article
348 (3) of the Constitution of India for.general information;-

TELANGANA ORDINANCE No. 1 OF 2015.

Promulgated by the Govemor inthe Slxty-s:xth Year
of the Republic of India. _

AN ORDINANCE TO AMEND THE TELANGANA
(AGRICULTURAL PRODUCE AND LIVESTOCK)
MARKETS ACT, 1966.

Whereas, consequent upon the adaption of the
Andhra Pradesh (Agriculturair Prodiice Livestock) Markets
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Act, 1966 to the State of Telangana it has been considered

. necessary to change the composition and term of the

‘Short

~ title

and
commen-
cement.

Amend-
ment of
Saction 5.

Agriculture Market Committees under the Telangana
(Agricultural Produce and Livestock) Markets Act, 1966 to
protect the interests of the growers and to improve
functioning of the Agriculturel Market Committees by re-
_constituting the said Agricuiture Market Committees to suit
to the requ;rements of the State,

And whereas, the Legislature of the State is not in-
session and the Governor of Telangana is satisfied that
circumstances exist which render it necessary for hrm to
take tmmedlate action; '

Now, therefore, in exercise of the powers conferred
by clause (1) of article 213 of the Constitution of India, the
Governor hereby prontulgates the following Ordinance:-

1. (1) This Ordinance may be called the Telangana
(Agricultural Produce and Livestock) Markets (Amendment)

‘ Ordinance 2015.

- '(2) it shalt be deemed to- have come into force with effect
from 1.1.2012.

2. In the Telangana (Agrlcultural Produce and Live- stock)
Markets Act, 1966 {hereinafter referred to as the principal
Act), in section 5,-

() |n sub-section {(N,~
(a) in the opening paragraph, for the word

' “eighteen” the word “fourteen” shall be substituted,

(b) in clause (i), for the word “eleven’, the word -
“gight” and for the word “appointed”, the word “nominated”
shall be substituted, respectively; - , :

* {¢) in the second proviso to clause (i) for the word "
“five”, the word “three” shall be substituted; -




3

February 13, 2015] TELANGANA GAZETTE EXTRAORDINARY

- (d)in clause (ii) for the word “three”, the word "two”
and for the word “appointed”, the word “nominated” shaf!
be substltuted respectively,

(e) in clause (iii), for the word “appointed”, the word
“nominated” shall be substituted. :

(2) in sub-section (2), for the word “appointed”,
occuring at two places, the word “nominated” shall be
substituted, :

(3) for sub-section (3), along with the first proviso
there under, the following shall be substituted, namely,-

“(3) Save as otherwise provided in this Acf the term
of office of the members nominated under sub-section (1)
~ shall be one year from the date of nomination:;

Provided that a member nominated under clause(ii)

of sub-section (1) shall cease to hold office, if he/she ceases-

tobea trader -

(4) in sub-section (8), for the word “appointment”,'

the word ' nommation shall be substitued.

(5) in sub-section (9), for the word appomted" the
word “nominated” shall be substituted:

(6) in sub-section (10), for the word “appoihted",'

the word “nominated” shall be substiiuted'

(7) after sub-section (10), the foliowmg sub-section
“shall be mserted namely,-

( 11) Notwithstanding anythmg contamed in any
“provisions of this Act, Members of the Cammittee includlng
_ the Chairman and Vice-Chairman shall hold the office during
the pleasure of the Government.”.
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Amend-
ment of '
Section

3. Inthe prinéipalAct‘ in section S-A,'—_

(1)' in sub-section(i), the words "and appointed”

~ shall be deleted; - :

(2) in sub-section (2) for the word “appointed”,
occuring at two places the word, “nominated” shall be

~ substituted,

(3) in sub-section (3),-

(i) for the word “appointed” the word “nominated”
and for the word “appointment”, the word “nomination” shall
be substitued, respectively;

~ (ii) in the first proviso for the word “appointed” the

- word “nominated” shall be substituted.

Amend-
mentof .
Section 6,

4. |n the principal Act, in section 6, in su-_b—sectio'n(S),-

(i) in clause (a), for the words “may appoint” the

- words “may nominate” shall be substituted;”

_ (iiy in clause (b), for the word “appointed” the word
“nominated” shall be substituted; '

_ - (i} in clause (c), for the word “appointed” the word
“nominated” shall be substituted; '

“(iv) in dlause (d),-

(a) for the word “appointment” the word.

““nomination” shall be substitued;

(b for the word “appointed” occurring at two places

" the word “nominated” shall be substituted.

~ Amend-
- ment of
Section 1.

5. i.n the principal Act, ih_section 11, in sub‘-'section(‘l)) for
the word “appointed” the word “nominated” shali be

“substituted.
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B. In the principal Act, in section 22, in sub-section(3), in Amend-
' ment of

clause (a), for the word “appoint” the word “nominate” shall g, t:0n 29,

be substituted.

7. Inthe pfincipal Act, in section 3‘3, in sub-section(2) in Amend-
' ment of

clauses (i) and (i) for the word “appointment” the word g.etion 33.

“nomination” shall be substituted.

8. Notwithstanding anything contained in any p'rovisions of Valida-
 this Act, the members of the Committee, including Chairman. tion.
and Vice Chairman, whose term expiring under the
provisions of this Ordinance, their continuation in the office,

from the date of expiring of thier term, are validated in all
respects, as if they deemed to have been validly nominated

for the said period. '

‘E.S.L. NARASIMHAN,
Governor of Telangana.

A. SANTHOSH REDDY,
Secretary to Government;
Legal Affairs, Legislative Affairs & Justice,
“Law Department.
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